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THE MIZORAM SOCIETIES REGISTRATION ACT, 
2005  

An 
ACT  

to provide for the registration of literary, cultural, scientific, charitable and other 
kinds of societies and for matters connected therewith.  

Be it enacted in the Fifty-Sixth Year of the Republic of India by the Legislative 
Assembly of Mizoram as follows :-  

 1.  Short title, extent and commencement:  

 (1)  This Act may be called the Mizoram Societies Registration Act, 2005.  

 (2)  It shall extend to the whole of Mizoram.  

 (3)  It shall come into force on such date as the State Government may, by  
notification in the official Gazette, appoint.  

 2.  Definitions:  

In this Act, unless the context otherwise requires:-  

 (1)  "Court" means the principal civil court of original jurisdiction of the dis-  
trict within which the registered office of the Society is situate,  

 (2)  "Governing Body" means the body, by whatever name called, entrusted  
for the time being with the management of a society under its regulations;  

 (3)  "Inspector" means an Inspector appointed under section 23;  

(4) "Member" when used in relation to a society means a person who has been 
admitted with his consent as a member of the Society according to its regulations;  

 (5)  "Memorandum" means the memorandum of association of the Society;  
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